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New Delhi: this the /3  day of may$2000.
HON'BLE MRTS.RIADIGESVICE CHAIRMAN(A)S
HONT'BLE MRTKULDIP SINGH,MEMEER(3) .

shri H,C.Mittal¥

s/o Late Dewan Slngh

Ex=Scientist im the

Central Building Research Institute -

(CSIR), .
Roorkee (UP)

R/o. shri RUKEMi ttalf
z/61, Sector 23
Rajinder Nagafq
Sahibabadyj! o .
Di sttZighaziabad D Rpplicanty
(8y Adwcates - ghri K;‘;N'I‘-Bg hu;mhaj

1J Council of 501entiF1c & Industrial Researrslhry3

'Anusandhan Bhawan - "“

Rafi Mmargy

New Delhi-1 . '
through its Joint Secretary (Admn)”

20 Di recto
Central. BUlldlng Research Instztute
Roorkee(UP)

3. State of U.pY,

through the Chief Secretary
- Sachivalayal. _ =
LUCknOU (Uop 0)

& The 301nt Secretaryi
Irrmgatzon-? Section, Irrigation Dspartment ,
vtdor up
Sachivalaya,
Lucknow  (U.p° )

53 Chief Englneer, .
Scientific Esttq Group ’
Design Organlzation, L.
Roorkes (UP) J3.Re sponde nt 5

(No ne app ea red)

MRS TRIAD T GES VG () 1

Applicant seeks a direction to respondents 3 to
5 to dlscharge the pen81onary liabllity in rGSpSEEZZF\

serv:.ce put in by him with them f rom’ 31510757 to 161757 2

o




Fa

to respondehts 1 and 2, 2nd a directioﬁ to respondents
1 and 2 to count the aforesaid period of servi®

towards retiral benefitdd

21" Admittedly 3pplicant joined the services of
Respondent NOFES as Re search Supervisor wdadfFd 3150457
He épplied agéinst an open advertisement for the post
of Scientist BI in offic® of Respondent o'l through

proper channely uhichuas foruarded by Respondent Nolds

'A(lﬂnnexureg-ﬁﬁ)‘f* He was duly selected by Respondent No'd2

for the post of Scientist B—I—;’ and upon '.being relieved
by RBSpondent NQE"jS;’ joi_ned the services of ﬁeSpondeht '

No'd2 as Scientist BI wIded 1757872

3 While Respondents 1 and 2 in their régly contend
that they can count the afbrésaid past service and
Fix applicant's pensionary benefit only after
Respondent NoSl5 agrees to discharge his liabll:.ty of
paying the prorata sum of pensz.onary benefits to

CSIR for the period 31.10¥57 to 1677372 in tem of

bP & AR}S orders dated 7% 2"?86 Respondents No.‘3 to §
contend that they are not liable to contrlbute anything
towards applicaht‘;s pension in the ligh't-of‘ Finance
Ministry's OM dated 9910586 (AnnexureZR-A to their
iéply) uhereby the sharing of pension liability bstueen
the Centréi & State Govtd has since been dispensed with%
4.a We have heard Shri Bahuguna for applicaht J rore
appeared for respondentsi As it i.s an\ old cass we are
disposing it off after hearing Shri Bahuguna and

perusing the materials on reoordgﬁ

54 It is not denied that applicant put J.n servics

- with Respondents 3 to 5 for the period 31410357 o

16373728 1f the afbrementloned period of servi® ‘mests

the criteria of pens:n.onable ser\n.c:ej appllcant should .,

2




- 3 ’:
not bs denied the benefit of the same fosGounting
of pensionary b_ene fit merely because while Dp ; ARE;S
om dated 7zdge requires Respondents 3 to 5 to pay
the prorata sum of p_ensio‘nary benefits to CSER for
the perio d 3131057 to163752° el Finance
Ministry®s oM dated SN0 86 has dispensed uith
fhe question of sharing of pension liability betwesn

Baher

the State and Central G ovtﬁéﬂ

5.3 As applicant retired from the service of

Respondents 1 and 2 § this OA is disposed of with
a direction to them to satisfy themselves that

H‘B periad >of service -rendered by applicant from
31710557 to 16975 729ualifies for pension 7 and

if so count the aforesaid period of service for

‘determination of applicant’s e tiral benefitsy with

liberty to them to raise debit against respondents
nofl3 to 5 ¢ These directions should be implenented

within 3 months from thedite of receipt of a copy of

>this ordar% No costs%

{”“”szLGH %/ la

( KULbIP S L (S READT GE )
mcmEER(:n) VICE CHAIRMAN(A)!

Jug/




